Coram:  Hon'ble Mr. BIKKI RAVEENDRA BABU, MEMBER JUDICIAL
“‘ Hon'ble Ms. MANOF AMA KUMARI, MEMBER JUDICIAL

BENCH OF THE E NATIONAL COMPANY ;w .mBUNAL ON 03 1-..917 o

Name of t‘he*Company: - DLF Hotei Holdmgs Ltd. - i %

~ lodhiProperty Co.Ltd.
Sectton 23{}*232 of the Cc}m ames Act 2013

 Section of the Companies Act:

S.NO. NAME (CAPITAL LETTERS)

3
:
. _ |
Applicants ﬁIed chartered accountant certlﬁcate in respect of Securod and unsecured 5
. c:redimrs of transferee c::}mpany and thE resmlutmn ofthe DLFId.
:
|
:
|

Aphcant mt ﬁied‘- the cansent afﬁdawts— fef the :-r“emmnmg shareholdars o

Leamed FCA appeamng for apphcants centendod that the consent afﬁ davits of the_ ' E
qharehalders af the Tramferee to the extent (}f 99 99% has been filed and other

| Heard arguments of Leamed_ FCA for Applicants.

Orderreserved.

- M AN.RAM A' KUM ARI R BI} I RAVEENI_:'_:' A BAF U '- s
'~ MEMBER JUDICIAL ' | o MEMER JU'ICIAL B

" Dated this the 3rdday of November, 2017.




